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~ On the request made by Mr.B.C.Pathak,
learned Addl.C.G+S«Ce, the case is adjour-
ned to 25~6-2001 for hearing.
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CENTRAL ADMINISTRATIVE TRIBUNAL
i ' GUWAHATI BENCH
Original Application No. 97 of 2000
o I Date of Decisions '1'6*"7"'2'(2(21'.‘ e
= = = = ~ -Dipak qumarmﬂé,re.li - Mid Et’ieis.‘, - '.._Petltloner(s)
| |
J |
, T = o = o MEJAJKWROY.. _ . “‘ﬁ el S dAdvoéaﬁe for the
. ? o - Petitioner(sg)
K § ~Versus- _
=_m.a;u.=Eynignaoi.In@iﬂ,é,gpagi?m.H.G - m.@Rebp)ndent’ )
|
!
i G.s.c .
| «B.C.Pathak, learned Addl.C.
o e e om “w "ﬁ E E.Zam . ; T e el L L L hAdvocab= for. the
. | T ' ‘ Re spondent { u)
. :
THE HON’BLEi MR.JUSTICE D.N.CHOWDHURY, VICE CHATRMAN.
THE HON*BLE| MR.K.K.SHARMA, ADMINISTRATIVE MEMBER.
- |
N ' | .
AN,
1. Whether Reporters Oof locail P pers may“be allowed: to see the
Judgmcnt ?
2. "Tc Le referred toﬂt} Reporter or not ?
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T f Y Adminisgrative .
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Ooriginal Application No. 97 ofizooo.
Date of Order 3 This is the 16 th Day of July, 2001.

HON‘BLE MR.JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.
HCN 'BLE MR.K K+ SHARMA,XDMINISTRATIVE MEMBER.

l.8hri Dipak Kumar Nirala,
§/0i1~Late Dambarudhar Nirala,
Vill;«~ purani Alimor,
P.Os=panchmile, Dist:-Sonitpur (Assam)

2.Md. Riazuddin ahmed,
8/os=Late Hafizuddin Ahmed,
Vill:=Saikia Chubari Muslim Gaon,
P.Os=Dekargacn, Dists-Sonitpur (Assam)
3.Smt.Fardia Begum,
W/os=Md.Nizamat Ald,
Vill:=Saikiza Chubari Muslim Gaon,
P.Os=Dekargaon, Dist:=Sonitpur (Assam). « . Applicants.
By Mr.A.K. ROY
- VS =
l. Union of India,
represented by the Secretary,
Govt. Of India,
Ministry of Defence,
New Delhi.

2. HQ East Commandent (Sigs Branch),
Fort William, Calcutta - 21.

3. Director General Signals, Sigs-4(C),
G.8. Branch, Army HQ, DHQ,
New Delhi - 11,

4. Signal Records, post Bag No.5,
Jabalpur - 482001.

S. Adn. Commandent, Station HQ,
Missamari, C/0:=99 APO. « « « Respondents.

By Mr.B.Pathak, learned Addl.C.G.S.C.

QRDER

K.K.SHARMA, (ADMN. MEMBER);
By order dated 25.5.1993 in Original Application

No.185 of 1990 the respondents were directed to regularise

the services of the three applicants, namely, Dipak

lL k \JSM Contd.. 2




Kumar Nirala, Md. Riazuddin: and Smt. Farida Begum.
Following this order the respondents passed an order
dated 8.6.1995 (Annexure R-2 to the written statement),
wheréby the services of the three applicants have been
regularised with effect from 5.1.1994. The applicants,
not being satisfied with the order dated 8.6.1995, have

filed the present 0.A. claiming the benefit of regulari- -

sation with effect from the date of initial appointment.
It is stated that the benefit of earlier service. has

been given to other similarly placed persons.

2. The applicant No.l joined as Civilian Switth
Bodrd Operator on 17.12.1985. The applicmt'no.z was
appointed on 1.5.1985, while the applicant No.3 was
appointed on 5.11.1986. However, the' applicants were
appointed for a period of 89 days but were allowed to
continue for three years with artificial breaks. The'
jobs of the applicant are of permanent/continuous
nature. The representations dated 17.12.1995 and 7.10.
1998 made by the applicants for regularisation with
effect from the date of initial appointment, received

no response from the respondents. Hence, this application.

3. We have heard the parties. Mr.B.C.pathak, learned
Addl.C.G.S.C. appearing for the respondents has stated
that by order dated 8.6.1995 three posts were created
at Station Headquarter, Missamariég;:i.ifxscdaﬁ;gﬁéants
were appointed against the newlyfcreated posts of Thelir: 7
seniority was reckoned from the date of the creation
of these posts. The respondents have also placed on
records order ﬁo.3581/1/cas/ps/nc/4s dated 16.6.1995,
whereby the services of as)employees were regularised.
Their services were regularised with effect from the

\(— \VK“X>LN¢%§\-wf

contd..3
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date of this Tribunal‘s order dated 25.5.1993. As similar-
who ‘ '
ly placed employees[approached this Tribunal for regulari-
got regularisatian
sation of their services[yith effect from the date of
of order of this Tribunal, we See no reason as to why
the applicants shonld be denied of regularisation from

the date of order passed in their 0.A.185 of 1990.
4. The action of the re8pohdents in giving the
applicants seniority with effect from 5.1.1994 is dis-
criminatory. The respondents are directed to give the
benefit of regularisation to the applicants with effect
from 25.5.1993 the date on which this Tribunal gave
direction for regularisation of the services of the
three employees.

The application is allowed. as above.

There shall, however, be no order as to costs.

y
Y L~
v(x.x.gxakﬁéu% (D .N .CHOWDHURY )

ADMINISTRATIVE MEMBER VICE CHAIRMAN
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(An application under section 19 of the Administrative
Tribunal Act,1285)

Original Application NO ﬁ Z_m/

 Shri Dipak Nirala and others

) " eesesApplicant s
-V8 -

Union of India & others

*vsee.nespondents

INDEZX

S1 MO, Documents Pages
1. Application 1to 7
2, Verification 8
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(An application under section 19 of the Adninistrative =

1.

N

tribunal Act 1985)

0.A NO.& 67%;” /

- DBETWEEN -

Dipak Kumar Hirala
8/0-Late Darmbarudhar Nirala,
Vill- Purani Alimor ‘

. P,0-Panchmile, Dist- Sonitpur{Assam)

Md., Riazuddin Ahimed,

§/0-"late Hafizuddin Ahmed, 4

Vill- Saikia Chabari Muslim Gaon

P.0- Dekargaon, Dist- Sonitpur, 8Assam)

gmt, Farida Begum,

W/0- Md, Nizamat Ali, -

Vill. Saikig Chubari Muslim Gaon,

P.0- Dekargaon, Dist-Sonitpur,(Assan)

coee e JAPPLICANTS

- AND -

Union of Indi&, represented by the

Secretary, Govl. of Inaia
Ministry of Defence, New Delhi,

HY East Cormandent( Sigs Branch)

. Fbrt'William, Calcutta-~ 21

s-4(C),
ew Delhi- 11,

Director General Signals,§
d I
Signal Records, Post Bag HO,5,

G,&8. Branch, Army HQ, I

Sig
N

. Jabalpur- 482001.

Adm, Cormandant, Station HQ, Missamari,
C/o- 99 APO, ,.

e oo oo JRESPONDENTS

v wade

1. Particnlars of order against which the application is made:-

Thig applicgtion ig directed against the action of

the respondents in non.regulafising the services of the

applicants witgl efffgct from the date of their i
case o ,
88 was done in/other simmilar situateqd persons

Ses e ko N

nitial appointment
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2, Jurisdiction of the Tribumal -

The applicant declares that the subject metter of
the application is within the jurisdiction of this Hon'ble

Tribuml .-

3, Limitation ‘-

The applicant alsp declares that the application
ig within the limitation period as has been nentioned under

section 21 of the Adninistrative Tribunal 4ct, 1985,

4, Fact of the case :-

i) - That all the three applicants are simillarly situated
Dersons and have been aggrieved by the same cguse of action
and the reliefe prayed by them are aame . They also dtates
that they have common interest in the matter ang hence they
crave the leave of thig Hon'ble Tribuml to file thig applica-
tion jointly under Rule 4 (5)(a) of the Central Administrative

Tribunal (Procedure YRules 1987.

[

i) - That the applicant 0.1 was appointed as Civilian
Switch Board Operator on 17.12.85 under the Respondent ¥O0.5
for & period of 89 days and after 2 or 3 days break he was
again appoint ed and accordingly continued for years tegether ,
The applicant NO.2 was appointed on 1.5.85 on the seme
bagis ,and continued for vearg together with some artificial
breaks and applicant NO.3fhxerxwas apmointed on 5.11,86 ang
continued in the same post for years together with some attifieial
breaks . All of them were appointed as Civilian Switch Board
Operator (In short CSB0) under the Respondent HO.8 for a period
of 80 days initially ,but were alloved to continue for years
together with some artifi cial breaks . The jobs rendered by the
appl"ecntq are of Uamcment mture and hence they were a”o\\red

to continue their jobs continuously .,

S Dpek kNt
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s 1id) That though the applicants worked for vears
together in the same capacity under the respondent s as
parmanent employees ,the respondents did not regularised their
serviees and hence they apmoached this Hon'ble Tribunal
by filling different origimal applications alongwith some
other applicants‘. Those applications were numbered as
0.A 185/90 ; 0.4, 70/22 and 0% . 104/92 and this Hon'ble
Tribunal‘was pleased to hear,alllthe cases together’and
passed one judgement dated 25.5.93 directing the respondents
to,regularise the services of the applicants,withing a
period of 90 days from the date of receipt of the copy of
judgement .

One copy of the said gudgerient dated 25.5,93

is annexed herewith as Annexure -A.

iv) . That after the judgement of this Hon'ble Bribumal
the respondents regularised the services of the applicants
with effect from 5,1.94 as is clear in the daily order

HO, DO.pt,II HO.07/CSBO/95 dated 1.7.95 without regularising

their services with effect from the date of initial appoi-

ntment ,
One copy of the daily order dated 1.7.95 is
annexed herewith as Annexure -B
v) , That the applicant begs to state that some simillarly
Sofie sTmiilarl
situated persons who were appointed for 89 days initially

e
as cleréhazagf'the respondent s have been régularised in thg
vear 1298 , The regularisation has been giveg}zgfect Tron

//////their initial appointment , Be it stated here that those

////ﬁperSQns were also appointed on the sme terms and condit ions

as were given in case of the present applicants and continued

for years together with some artificsal breaks . .

So Dok st
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vi) ‘That though those persons were & initially appointed
on the @8me terms and conditions as the applicants were
appointed and continued for years together ythe respondents
have reguldrised with effect from the date of their initial
date of appointment . For example one Shri Mukul Dey and
Shri Chandra Kanta Ray . Shri Mukul Dey was initially
appointed on 2.12,85 and was regularised vide order D0 Pt IT

No, Acct/(”ﬂk/o'7/98 dated 2,2.98 w.e.f,

—
W]

hri

AW]

93]

Chandra Kanta Ray wis initially appointed on 1.9.75 and was
regularised vide order under DO, Pt.II ﬂO. Acet /C1k/04/98
dated 5.,5.98 w.e.f. Exam his'minitial.date of}appointment .
Copy of order dated 2.2.98 and one copy of
order dated 5.5,98 is annexed herewith as
Amnexures - C-1 and C-2 _
vii) =~ That after the regularisation order of the applica-
ants ,the submit ted representations individually to the
respondent NO,4 claiming for regularisation of their services
with effect from the date of initial appdintment but no
response has been made in thig regard uhatsoever. As no
response received ,they gagain gubmitted representationg
in the month of February 1997 to the.Respondent NO.2 praying
same relisf ybut nothing was done by the sig authgri+y,
Coples of the representations dateqd 17.12.95,
12.,2,97; 15.2.97 are annexed herewith as

Annexures - D geries,

viii) ‘That after that the applicants remain silent
thinking that nothing will come out in the matter gnd becanme

disheartend . But in the last part of September 1998 they
came to know that some other Persong who were vnwtvale
appointed on temporary¥ basis for 39 days only in the post

of clerk and cont inued for vears together ,have been regularised

Sy Dpipak o el
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with effect from the date of their initial appointment ., After
knowing the same the applicants collectted twn such order
(i,e., Annexures- Cl and C-2) , After going through the same
the applicants submitted repmesentations dated 7.10.98 to

the Respondent NO, 4 and 2 stating specifically about the

- sald two appointments of Shri Mukul Dey and Shri Chandra Kanta

Ray and claimed the same benefits in their cases .. ,
Copies of the representations dated 7,110,938

are annexed herewith ag Annexures -E series.

ix) That the applicants begs to state that though they
sent ther representations on 7,10.98 ybut till date no

response has been made and no benefit has been givenvto that
end, and hence they again approach to this Hon'ble Tribunal

by £illing this ordginal application .

5. Grounds gforReliefs :-

i) For that the action of the respondents is mot impartial -
in as much as they trested the applicants differentially

o far the date of regularisation isg conecern,

iy For that as the respondents have regularised the

[N

services of other persons with effect from the date of their
initial appointment ,there is no hindrence to give the same
benefits in cases of the applicants ,

iii or that as this Hon'ble Tribumal directed to
regularise the servises of the applicants ,the respondents,
should regularise their earlier services as per law as implies
the meaning of word 'Regularisation!,

iv) For that if the earlier service benefits is not
given to them , they will suffer irreparable loss and injury,

V) For that as they rendered job in parmanent nature -
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for about 10 years continuously withim some artificial breaks

the benefit for the saild period should be. given to them,

vi) For that the action of the respondents is illegal
arbitrary and whimsical in as nmuch ags they treated the appli-

cants differently,

vii) For that the action of the respondents is against

the principle of nmatural justice ard administrative fair play.

viii) For that the action of fespondents goes against
the very provision as laid down under Article 14 of the

Constitution of Ingia,

ix) For that at any rate the action of the respondents
ig not maintaimble in the eye of law and ig liable to be

guashed .

6. Detail of remedieg availed :-

That the applicants declare that they have taken
recorse to all the remedies available to them but failéd to
get justice and hence there is np other alternative efficatiocus x
renedy open to them other than to approach thig Hon'ble
Tribunal,

7. Matter not previously filed and /or pending before
any court -

That the applicants further declare that they
have not previously filed any application ,except earlier
Original application as mentioned in para (&) above ,or Writ
petition or suit régarding the matter before any court ,
authority or any other ¥édéé bench of thig Hon'ble Tribunal

nor any such application ,writ petition or suit is pending

before any court,

g’}f @\}W‘S’\ laaumon Nivdo
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8. Reliefs sought for :-

Under the circumstances stated above the applicants
prays for the following reliefs :-
i) To direct the respondents to give effect of date
of regularisation w.,e,f+ their initial date of appointment .
ii) To direct the respondents to extend the benefits of
edrlier service benefits treating marlier services as regular
service.
iii) To grant any other relief as Your Lordships may deen

fit and proper.

iv) Cost of the application .
9, Interim reliegf ,if anvy s-

Under the fact and circumstances stated above
the applicants do not pray any interim reliefs,

:.LO. T EREEENFNYEIE B NN I

11, Particularg of Indian Postal Order :

i) 1.P.0 Ho. 3 0 G HRBHUAARL
i1} Date of Issue := 2 -3 -20609
iii) Payable at i-  Guaood~aM

12, IList of enclosures :-

As stated in the index .

SQA @S\W v INreok s -
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VERIFIGATION

I,Shri Dipak Hirala, son of Iate Dambarudhar Nirala,
aged about 35 yegrs ,resident of Vill-Purani Alimor,P.0-
Panchmile, Dist-Sond tpur (Assam) mnow worlking as Civilian
Sigmal Board Operator under the Respondent N0.5 do herei:}y
verify that the contents of paragraphs 1 to I2 of the
application are true to my personal knowledge and belief

and that I have not suppressed any material fact of the case,

= And I sign this verification on thig the 29t gay i

of Febwowva- o546 at Guwahati.

-

Pla}ce - c;\wm'«m'f\{ CS\M \%M % i}\//mﬁa\

Date 1. zafz)re® SIGNATURE OF BPPLICENT
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. ' INTHE CENTRAL ADMINISTRATIVE TRIBUMAL - ERN
’ e GUWAHATI BENCH GUNAHATI.

' . Q.A. No. 185/30, 70/92 & 104/92 -
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Smt Farida Begum (0. A.185/90) at Shillong. )
Md Riajuddin Ahmed & 6 Ors (0.A.79/92) :

Shri Dipak Nirala & |
ri Dipak Nirala PEIIIIONER(S)
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1, Whether Reporters of local papers may be allowed to
see the Judgment ? : .

.2. To be referred to the*Reporter or’not ?

-3, Whether their Lordshlps w;sh to see the fair copy of
the -Judgment ? _.' R

4,"Whethet the Judgment 18 to be c1rculated‘to the other
Benches ? _-“.m_h.uu.hﬂfm .
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Smt Farida Begum in 0.A.185/90, NdeRhajuddin o 7?
o Ahmeds Sri‘Prasanna Kr., Das, Miss Moon Moon Dgs, Shrl ' é?

'and Smt Beduati Das: in 0.A, 70/92 and Shr1 Dlpik Nlrala

-consxderation will be made For decxaiong

- disposal by this s1ngle Judgment. e f~%7ﬁfﬁi— o B &

'app01nted on 17 12. 85 and 11. 11 87 rgspecﬁ

break of 2 or 3 days a?ter each appolntment for 189 days.~ LoTRLTT ;T7ﬁw
' presently all oF them ‘are’ serving in“ the said’ post*wlthout ST
! dated '

. any break vxde our drdegi 30,10.90 in 0.A.185/90) and order

No 70/92 and 104/92 respectlvely) The1r grievance is for

Jogeswar Nath, Shtl Pulln Sarma, Shrl Lakhlndgr Khosla

and Shri Madan Ch. Urma in 0.A, 104/92 are appllcants ' ﬁ
in these three appllcatlons°

2. 'f All the ten appllcants of the above t

AP bt S
NP SR

lhree cases

are ClVlllah Sultch 80ard Operators at Nllltark Telephone

Exchange under Station Headquarters, leamari. Thelr

A sl p i

grlevance and reliefs sought“for are; slmlier%aﬁd 31mller

reqore, all
1»;::

3;» : Appllcant Smt Farlda Begum,uas loltlJlly

;; S‘ClUlllan' f?‘

%yely as

0

C1v111an Sultch Board Operator temporarlly% They are
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P ¥

dated 23 12 92 in Mlsc Petitogn No.164 & 165 of p992 (0.A, '?ﬁﬁ
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) regularlsat-on in the salc services. Learned counsel Mr

f.Chanda en behalf of the |applicants submits that the

N g e~ v -

services of Switch Board Operators in the Nilitary

Te;ephbne Exchange,_Headquarters, Misamari are of

- ukm";"

. permanent nature but instead of willingness of regularising

_servieesjof the applicaﬁts, the;local authorities could
not .‘ fulfill it for vant of_regular:sahctien;'ln éubport Loh
df this submission,pf Mr Chanda refers‘tojthezdecisionv o
reported in 1991 (1) S.L.R'417 (Akhil Ch. beb & Ors, -Vs=
U G I. & Drs) Mr Chanda-has further refers to the

lett:r No,104022/ae/cs(so> dated 13.1.90 of Headquarters

Eastern command, Fort William, Calcutta that the existing
arrangement of according ,anctidn'is not a satisfactory

on9'and“theﬁrequ1rement oi CSBOs balng of parmanent

B e IR S PP

nature,‘Army Headquarters was once. agarn,approached to

reéonslder_the case Learned Sr.C.G.5.C Mr S,Ali has no

5"haspute on ‘the facts. fir Ali refers to para 4 and of,

U“A 70/92 and 0. A 104/92, | wherein it was:stated that

g

ﬂ“thoughﬁthe'appllgants accepted offer of appointment: under

+'-'i:hé\:i;ﬁ):-':";'!.‘ri‘is;‘am:I conditions given to them:end*joined
tempdrarily'on-tﬁeir_respectiyeuduties yet efforts have
been madé -from time‘to}time_for reqularisation of

'tﬁeir services but till now no regularfSation orders

. @ 4 .

e k . ‘.: *Y ’J = :‘F\

}/v/' S Gt "Uﬁdﬁ'heérfhércounsel of the parties and

considering all'facts.it has been established that the

: . ]
have been received.

job discharged Sy‘theAappliCants‘arefof~permanent nature
and the department require regular employees for the B b

sald Job namelyuC S. 80. Clase lau reFerred to above nameiy,

a
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1991(1) S.L.R 417 was based on consideration of previous

‘

.six rullngs of the Supreme Court. The facts of the said

BEES YL NTC - TR

Zar

cases are'similar to our instant cases. Thoreiuas short S

. - i
breaks with temporary appointments from time ko time

and under such circumstances ordered for reqularisation,

This decision is aptly applicable in the instént cases, B

5e In the result, we dec1de t hat the'appllcants

oB/f\e three cases are entltled to te requla 1sed in

vtheir services as Civilian Switch Board'ﬁperdtorsaf 2 '
Rccordingly,'these three.applieations arefaliohed. Ve

- 4‘:.;'-‘-. ’n"__rm . . . - & ¢
direct the respondents to regularlse the serv1ces of the_ o

B ;,\'.(‘(,_‘, .

EROS PO o
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90 days from the date of recelpt copy

The respondents shall not dlscontlnue

- ~
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e omt rarlda chum' ‘
,"W/U +Md Nizamatrall L :
}Vlll-innik;a Lhuba;l-Muslim baon

! "" W

Dase& on authorlty Qf “f“::

2O n.,Dekargaon.““I dﬁﬁl
f %employed;ih the
“ClVillbn‘uWitCh ‘Boatd
Operator(CuBO) on"c&”
- bllth _ "basis wef 05’ Nov ‘86 “at”

S, -;?..:‘\ff’ V;f - the scale of Rs' 950/ % i
meloyment Lxchange B - (basic pay) plus othez .. 3
~ chiatraulon NoO -, ML448/84 : '; CRR : . allces as admlSSlble.

By e . s
IS IREIOIASIN - 3L WY I,

3

'Edn )uaﬁlfncatlon 2 '.U.I!C paasnd 05 Jan 94 Service regulariued wnf o

"TCCh <f”?j”§?'f“*l‘l¥‘g-wfwvwﬁ (?N{“g:j gi gZSuigragd brou?bf7vf
L ( ... 7 ... EstaPlishment (PE No. - ..
S e e e o IV/226/1946/3)+dn bl 0 K
: Lo e e ‘”,}" oo *{'post ‘fof ‘Civilian. Swi ! =~ i

. o Ve . .-.""_.. .':; Board Opera tO“ de S SRR i:‘
S T AR LIV L .“ . "”“, oo ’ B . H‘J ' R o ‘I..' under thﬁ authorlty o . ‘}'1&'
a .,.’{(':‘.,': T T o oo N ‘, N L ';7_" 4 “‘ SRy -’;i' "". . ,:‘.’ ';.:' - " P Ry GOVt Of India, Mln Of ‘ :,"

e T T e 1 -, Defence 'letter No - c
S I I R SN 58932/SD7/22/C/D(GS I) .
R s s S { “5‘.“’, K ,‘, ‘e - '.'ji""" mn 94 and Signal ‘:‘-"';

. ‘;,. oo 'l " f., ) ‘ ".-_,‘,,: :,: R -' Reccrcls Jabalpur letter . "

R N S T \N0/;3681/L/CA6/FPE/OL ; dty.“
' : e Lz e AR ?08”Junx95 at theiscale-

T e T T o f s 950-20-1150-33-25_, L
R L A T S e 1400 and*“'taken’ into? o

s e, el AT 0 o T . .G8- Branch common. RosLer P ¥

S :"”_:]_‘4f‘”;?]--3" S wef 05 Jan %, . t.f )

1
2. Md. Riazuddﬁn:Ahméd T - . 01 May 85 Based on authorlty of - b
" L/0 : Late Hafizuddin Ahme. - (PN HQ Eastern ‘Command «. by,

. Vill:, Saikia.Chubari Muslim Gaon ' ° : letteY No 104022/37/GS
Pu. : Dekargaon. . (sD) (ii) dt 17 Jan 85, >
Dist~'~0nibpur(Au$am) . :

"~ employed on: thé pout woe
of CSBO .on casual'. ' -.¢"

, ol - st basis. wef 01 May 85 at -
Wl I ﬁ}i*u}l EEE u.' the’ scale ‘of"; s 2602 6~

';Reglutratlon P ;‘3514/84/83 e 8—390-l0-400p1us other .

- ' y allces gs admxssible.‘

.Dage- o£
blrth 18 May 1904
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o 4t 08 Jan 95; H“ 101 Area|letrex
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1J1 dJn Ahmed

:

ulLLnDlpg} '
S/0%: -Shriv deborujhar Nlrala
Vl]l, Purani - Allmor ‘ .
"PO w2 PanChmile -

Dists uinLQur(A snm)

Tote of barth_;"lj Tan’ 1964

mplﬁVanL Pt Phau10 

| Registration Mo 3312/d3/30
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58932/8D7. Jt 03
955

hpr.95; Army

<C( at 27 & f¥nal Record

Dte. Gen of Sigs, Sigs 4(C)
G5 Branch, AR 1K) 1
DG PO Hew Delhi.ilo 01T, _
o AGA1 NGY BD Dhelsb.7) 3
GH Bronch, AR G ‘
. gy o) PU Kouf“lhiwllo 0L,
M oyt o
i ” _h.& O.] AYC rJ ~(;|.‘.'~.' P {3 (u.‘ )
C RSN AY!
7:: (u“’] ‘PL" 3(})" )
r‘.l);c\}k&j‘,
V0. LEO \A) ,gbnn 11. A0 5hill

05 Jdn
. .‘. (FN. )

55-4(C) lefter Lo L/44644/51ys

Jan

05 Jan
(F1 ).

o }10 c}

21

94'

.17 Dec 85
(F11)

Y

332/5D~¢
4(c) dt 28 Mar
{(igs 4(C) letter Mo~ B/44572/5igs

9%

, R W S 0

"'-IJ...".'-'_;L:.': ux.m 0 )..!U 'J.ml ‘»H"-r"

B . ;\.‘,

oe1v1cc Lejularlsed weﬁq‘
05 Jan 94:and brought on:"
~egular PCGCF ESLdlesment -
(PE No, IV/276/1946/3), in‘th
* post of Civilian uwiLch T
Board Onprator Gde .11 under
the authority of Qovt ‘Of
India, Min of Def letier No ~ &
5893?/0D7/?°/P/D(bu~1) de
05°Jan 94.and Signal Recoxrds. |
Jabalpur Jdeétter No. 3681/L/
CA6/PM/01: dt 08 Jun 95 at '.,‘
.the! scale] of fs 950-20-1150- "
EB-25-1400 -and takun,lnto ;.
GS Branch Common Routcr we -
05 Jan, 94'

qued on|auth011ty of HQ
 Eastern Command letter Mo - -
104022/37/GC( D)-(ii).at.
+17 Jan 85, employe& on. Lho :='
poot of’ CSBO on casual \“
basis wef 27 Dec 85 atsthc!
scale of gs ?60“6~290-EL_6,
3?6~8~360-F0~ﬂ“3q0—1OwdDO
-plus other al]cgs ﬂataJWIQ

fee v

'...'\'u

service, roqularibgu WLT
. 05 -Jan- .94 and brought ouxxn4
regular Peace Establishment -
(P No IV/)‘o/1946/3) ir the
post of CLRO Gde 1T ander -
thﬁ_ﬂuthor1ty~of Govt of Tadd
Min of Def lenter No »&03?"
§07/22/C/DAGSL) At .05 Jan ¢
wnd .muaj Rewords Jab Li_L’\HJ“ i
ietter NO a8% /} '\.A J/L"‘.»/ D’ e
dt 08 Jun 95 at tne SLJlG uf‘
950-20,1150~DB_?5 1400° and':
teken into GS Branch CommoL
Roster wef- 05 Jan- 4.
at 24 Mar- 94° Z’s}.mj JIQ
955 Army HQ  (SD-7.)) 1\[

s Jabalpur lettexr No 3681/1/CA6/Pu/03

70O 10731/m1samdri/co(so) dt ?6 lay(go,;;
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h, OO

o)
e

T W

1

12,

\

" u11ua1 1rcor'f
Fo ot Bag Mo -5
Jabaleur (MP)-482 Q0L

Sub Ares
/0 99 ARO

JCDA (F)Meerut.

(K Aalaﬁappan),f“ffi;f*”:““: §
col . SR :

ZﬁmFWﬁLClL(;.”

LR

HQ &agteLn Commanf
(h '{.q\) LGS (\.JD)

CRort William: 'wtﬂi
alcuttdwzaqv_§},A

.4““

b ol R
; . SN

, CUA Basisths . |
uuw@ha*ﬁv L

ned Fike 13,

é
indl Conc #

W | f B

g ‘.I‘,.. .
VL £l |

T

1




2 f e emmemtw .

yfbff=f R 7;;44¢;'f—' 'ANNtm}t_ Q:4 yé

' ¢
DAIL¢ ORDLL\ JPART 1,;_;, AC&,OLNT CLERK .
' Unit s otatlon Headquarterb ‘ DO Pt II NQ s Acot/Clk/07/98
g Misamari , ' | o :
\ Date S, 92 Sep 98 '
3 : .
‘}:'-'.*'q"*ﬂ*qunwmqnpwwﬂu‘nm”-m»-"-- - o "'"'."'P"
i LAo® Ly PT 44 U 4. CI/CLK/06/98 DT 01 JUL 98
&w—:n»-—.——a—-q-.n'—o-q-—-nar-q---v-'on---r--m-‘———E"'-"""
1
KE-(.: ULAR luA'i‘ILN
wmcw ) i .
1. Smt Mukul ey 02 Dec 1965 Based on authormy of Govt of
¢ W/Q ohri Dipenkar Ley -ndis, Min of Def letter wo

Vills Hamanigaon B/60733/ (1) /8D 65/889/DUL/D (GS I}

PO . kangapard v , dt 14 Aug 98, service .

PS5, i Rangapace ‘ : : regularised in respect of st
Dist; Sonitpur ' . Mukul Rey in the POst of Account
wtateysl:sam | : _ Clerk wef 02 Dec 685 in utata.on
' \ \ ' Headquar ters Misamariy

Yo e

. Date ofibirth : 1% Jan 1964
4 l:.mp Exch Regn\No- W1339/84
: Edn qual ficut:ionzPU PaSSt.Cl

(Auth :\,‘ GOI

{
:

| “Ol B * .
E A a ~Adm Comdt 1 I R
Distripition \ | )
" \ . : .
;, © 4341 Dte Gen| of ot £F sut ies (WD 6B) .
= Army HQ, D.HQ, Pu Kew Delhi o 11,
2+ - HG Eautern b&[fima{ld,vu(d)) ‘{ . i
Fort Wlllldm Ldlcuttu& X
3, Hgy 101 aArea, Gu gub) ‘
C/0 99 &by
4, HQ 51 Sub &rea, GS (x uD)
. ©/0'99 apO . .
5. a (p) Allahabad. ”
6, ,.JCDA(F)' Meérut; | oy
?._- Cha Narangi Guwahdt.x _ M"w{}ed la./} |
8, ~ AAE Shlllong. . N E ,
é. Indl Concernod mle HANO(—*‘Z— o
f M/V“" | :
10., Offlce L,opy. 7 .

SO

e
P

nm letter No 13/60733/ (1) /5D6B/8e 9/30'1/9 (GS I) - -

\'«f f“ﬂﬁ - | ‘\

| WlJay -2ingh) -
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it e ;St‘atirohéo-. ,‘"’1 R no Pt u NO 3 Acct/Clk/04/98
Misamari - . . L UL oo .

-

a---lﬁ’—-,_s——-'w,ﬁnmuaﬂvmw."——ﬁa‘—-c‘ﬂ

 LaST DO.PT 11 NO ACCT/QLK/03/98 DT 25 APR.9B.

. PI . ’

¢

,GULARhATIm L S T R o

.,bhrl Chandra Kanta Rdyﬂ' 0L Sep 75.° ¢ Based on. authority oﬁ GOI, MCD .
.77 letter.No ,B/60733/3D . 63/231/1)01/
5/0 Late Jatin Ch~ Ray .. D(Es-1) dt 03 Apr 98, Service
vill s Iengtlsmr‘dnax.a S o regularlsed in respect of-
p/0’ 3 Srijangram™ - . ' EEET. ©'Shri @handra .Kanta Ray in the post
_ Dist's Gaalpala (As.aarr) - T of LG wef OF Sep 75 to 02 Sep &5
Dite of Birth 3 1 Oct: 1946, ff " and hccount Clerk wef 03 Sep 35

 Emp Exch Regn'No s a61/72 - . m btdtlon HQ msamari. _

'Y

- Edn Qualiﬁlcatlon. HSLC Passed’” - . '

;uth $ GOI M(D letter No 13/60733/SD 6B/231/DO,E/D (f:b-._l_ at 03 ﬁpg__%@_}_.

| R e
R wnaylsmgmx
S ,\ L » . S - Col

yistr's- o o T adm Comdt C.L-I

.. 2ddl Dte Gen .of. Sats ‘Tiuties . (D 6BY " . - ’

.Army HQ, DHQ PO New' Delhl - 11 : o h

2. Hp Bastern Gorta, . ¢S (aD) . S

| _Fort WJ.ll:Lam C.alcutta - 21 R

3, HQ 101 Area,\iGu.(bD);-*. : \ EURET

. G/0 99, kPO ! R

4-.'cua (2) huahobdd TR S T

5. ®) Meerut R S ‘ o

6’.. CDA Narang:l., puwahdtl Y ,

7. AR, otullong Lo -5 e S .

8. HQ 51.%ub Area; GS (bD) o AP ' s

9, Indl Concerned F .'Lle
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ANNEXURE - D

To,
The 8ignal Recordsr

Post Bag lO, 5°
Jabalpur - 482001

Sub ¢ Prayer for regularisation of service w.e.f. date
of initial appointment .

Sir,

With due respect I beg to state that ! ias initially
appointed on 17,12,85 as Civilian Switch Board Operator
under the Adm, Commandant, Missamari, C/0 92 APO for 89 days
and I continued my work in the above capacity for years _
together with some artificial breaks . My service has been
regularised wi.e.f 5.1.94 vide D0.Pt.II IO, 07/CSBG/25 dated
1.7.95 (PE O, IV/226/1946/3) . The above regularisation was
made after the order of the Central Administrative Tribumal
Guwahati Bench in Original Application HO. 104 of 1992 wherein
the Tribwmal directed you to regularise my service .

After the said order of the Tribumal ,though ny
service has been regularised ,but effect has not been given

from my initial date of appointment for which I have lost

~the benefit of ten years of service,

I , therefore, humbly pray your honour may please to
give effect of regularisation from my initial date of appoint-
Ment and I shall oblige thereby for ever,

Thanking you. _
Yourg Faithfully
| Sd/ Dipak Hirala
Inted ; 17.12.295. C.8.B.0,
C/0- Adm ,Commandant
Missamari, C/0-924P0
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AMNEXURE £ -~ D series
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TQ,
The &igmal Records,

Post Dag NO. &
Jabalpur- 432001

Sub - An application for giving effect of regularisation
from initial date of appointment,

sir,

With due respect we beg to state that we wer® apmointed

ag Civilian Switch BDoard Operator w.e.f 1.5.25 and 5.11,86
respectively under the Adm. Commandant, Missamari, C/0
29 APO ané we continued for years together in the same
capacity . But as our services were not regularised ,we
apiroached to the GAT, Guwahati Bench by filling Original
Application MO, 185/90 amd 70/92 and the Hon'ble Tribunal -
was pleasgsed to direct you to regularise our serviees .
Aceordingly our services were regularised w.e.f. 5.1,94,
but not from the date of our initial appointment and hence
we have lost near about ten years of service benefit .,
Hence , we humbly request your kind honour to
give effect of regularisation w.,e,f., date of bur inifial
date of appointment and we Sha}l oblige thereby.

Thanking you .
Yours faithfully-

Dated 17.12,95 8d/°Md, Riazuddin Ehmed
) 8d/- smt, Farida Begunm

Both are CSBO,
C/o- 99 APO, Migsamari



Fort William ,Calcutta

— )t/? - - . .
ANITEXURE - D series

o
,Lo,

The HQ East Commandent {

Sub s~ Prayer for regularisation of service w.e.f.
date of initial appointment,

Sir,

With due respect I Beg to state that I have .been

e

nitially appointed on 17,12,35 ag CSBO under the Adnm,
Commandent ,Missamari, C/0 99APO for 82 days and continued

as such for years together with some &®xik artificial breaks,

7

(o

uc as my service was not regularised I approached the CAT

Guwahati Bench by filing Original Appiication WO, 104 of

1992 and the Hon'Dle CAT dircected to regularise my service .

Aceordingly my service was regularised w,e.f 5.1,94 vide

D0.Pt,II,N0, 07/C8B0/25 dated 1.7.95 (PE NO0,IV/226/1946/3),

instead of regularising w.e.f. my initial date of appointment
. service

due to which I havg.lost a valuablevperiod of my/life
Hence ,I request your king honor tg regularise

ny service wee.f, date o initial appointment . In this

regard I have earlier submitted my representation to the

signal Records ,Jabalpur ,but I have not received any

response,
Thanking you .
Yours faithfully
Dated - 12.2.97 .. Sd/- Dipak Niraia
CSBO, C/0 29APO
Missamari
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ANNEXURE - D series

/?/O -

To,

The HQ East Commandent (&igs Branch)
Fort Willian , Calcutta- 21

DBted ¢ 15 ,2,97

3ub ¢~ An application for giving effect of regularisation
from initial date of appointment.

With due respect we bqg to state that we were appointeq
as Civilian Switgh Board Operator w,e.f. 1.5.85 ang 5.,11.86
Tespectivelt under the Adm. Commandent , Missamari , C/0
92 AP0 and we cenmtinued for vears together in fhe same
capacity , But as our services‘were not regularised ,we
apbroached to the Hon'ble CAT , Guwahati Bench by £filling frix

Original Application HO, 135/90 and 70 /92 ang the Hon'ble

to regularised our services , After the said order ,our
Services were regularised w,e.f 5.1.04 ybut mot from the
date of our initial appointment and hence we have lost ten
yegrs of service benefit , Being aggrieved we wrote to the
Slgnal Records , Jabalpur by one application dated 17.12,95
requesting to give effect of regularisation from the date of
initial appointment ,but till. dete 1o response has been made,

Hence we request your kingd honoﬁr to consider our
case simpathically and pass Necessary order so that we may
get the earlier service benefit and we samxshall ever oblige
thereby .

Yours faithfylly

8d/- Yé- Riazuddin Ahmed

| 8d/- Smt. Farida Begum
ﬁ*kW*t“dt”g Both are CSBO, 99, APO
iy Migsamari, ‘ .
frene e



—2) - ANNEXURE - E

Iy
To,

The HQ East Commandent (8igs Branch)
Fort William , Calcutta - 21

sub :- Prayed for giving fﬁ
‘ VR

ect of megularisation
uoeofa date of ini 1

o
a appointment,
Sir,

Mﬁih due respect we beg to state that we were appointed
as Civilian gwitch Board Operatdr w.,e.f 1.5.85 ; -17.12.35 and
5.11.,36 respectively under the Adn, Commandent JMissamari,

C/0 99 APO and we continued for years together in the seme
capacity , But as our services were not regularised ,we
approached to the Hon'ble CAT, Guwehati Bench by filling
Original Applications WO, 185/20 3 70/92 and 104 /92 and the
Hon'ble Tribunal was pleased to direect all the respondents of
thoser cases to regularise our services . After the saig
order our services have been regularised w.e.f. 5.1..94 ;but
ot from the initial date of our appointmente due to which
We have lost our earlier ten yvears service benefit, In this
regard we earlier wrote to your kind honour mm for a number
of times ,but no respomse héée_been received . Receintly we
have come accross tws copy of orders under DO Pt.II No.Acet/
Clk/07/98 dated 2.9.98 and DO Pt II KO, Acct/Cli/04/08 dgted
545,23 whéreby Snt. Mukul Dey and Shri Chandra Kanta Ray has
Peen regularised w.e.f, from their initial date of appointment |,
Hence ,we request to your kind homour to give effect
of regularisation from our initial daﬁe of apmintment as
has been done in nther cases cited above and we shall oblige

thereby .
Thanking you,

Yours fgithfully-
Dated 7,10.98 7
Sd/Riazuddin Ahmed
84/ Smt, Farida Begum
8d/ Dipak Nirala

Q—'@rmh—ﬂ\%*a« | All are CSBO, C/0 994P0
CJWZWV ) . -
«B_,,,\/\/e _S-V\\
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— 22-~ ' AHNEXURE - E series

To, |
The Adm. Commandent , Station Hg,
Missamari, C/0 -994AP0 .
Sub - Pfayer for giving effect of regularisation

wee L. date of our initial appointment .
sSir,

With due réspect we beg to state thet we were appointed
as Cilvildan Switch Board Operatdr w.e.f. 1.5.35 ; 17,12.85
5.11.86 respectively under the Adnm Comrmandent, Missamari,
C/0 99 APD and we continued for years together with some

artificial breagks. But as our services were not regularised

we approacher to the Hon'ble CAT ,Guwaheti Bench &mg by filling

Original Application NO, 185/90 ; 70/32 and 104/92 and the
Hon'ble Tribunal was pleased ﬁo direct all the respondents of
those cases to regularises our services, After the said order
our cervices wg have been regularised w.e.f. S5.1.24 ,but not
from the date of initial appoiniment due to whicﬁ we have lost
our edrlier ten years of service benefits, In this regard , we
earlier wrote to pour kind honour fo & number of times ,but

no response has been received . Recently we have come through
two copy of orders under DO Pt.II NO, Acct/Clk/07/08 dated 2.9.98
and DO PL.II WO, Acct/Clk/04/98 dated 5-5-93 whereby Smt.

Mukul Dey and Shri Chandra Kanta Ray has been regularised

. Wee Lo from their initiall date of appointm@nt .

lence, we reguest your kind honour to give effect
of regularisation from our initial date of appointment ag
has been done in orther cases cited abowe and we shall ohlige

thereby for ever,
_ Thanking you .

Yours faithfully
mted' 70 10098
' S8d/ Rigzuddin Ahme d
S8d/ gmt. Faride Begum
Sd/ Dipak Nirala

-

Arthenrd e oy 411 are CSBO, C/O 994PO
YMWW c*-_aj(ﬁ

21/3/2ev®
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Guwehati Bench :¢¢% Guwahati.

Original Application No. J7 /2000 -

Shri Dipak Kumar Nirala & Others.

XXX Applicants
-VerSIS' ’ :

Union of India & Others.
eosce Bemdents L

( Written statements of Respondents No. 1, 2, 3,

4 end 5 )

The Written ‘Statements of the Respondents

Noe. 1 to 5 are as follows &~

1. That the 0.4« No.97/2000 ( referred to as
"application™) has been admitted by this Hon'ble -
Qribuhal for hearing and the respondents wefe directed

to file written statements in the case if any. On

receipt of the said direction the respondents have

failed this common written statements, the interest
involved in this case being common to all the respondents'.'

e

2e That the statements made in the applicatiom,
save and except those which are specifically admitted,

are hereby denied by the respondentse.

cmtdoovooc-.Z/"



D
e That the answering respondents deny the
correctness of the statements made in para 1 of the
applicatione There is nothing to show in records
that the respondents had ever acted by discreminating
the applicants in so far as their regularisation of

service was concerned.

4. That the respondents have comments regarding
the statements made in para 2 and 3 and 4.1 of the

application.

5e That with regard to the statements made in
para 4(ii), the respondents state that the applicents
were appointed as Temporary Civilian Switch Board
Operators on temporary basis their appointments were
terminated from time to time and they were given fresh
appoiniment on temporary basis which the applicant
accepted. The applicants accepted the offer of appoint~
rment under the terms and conditions given to them énd
joined duty on 17 December 1985, 01 May 1985 and

05 Rovember 1986 . e applicants continued performing
the dutie as Temporary Civilian Switch Bogrd Operatiors
with break in serﬁce- Only after the decision in O.A.
No. 185/90, O«e No» 70/92 and 104/92, the posts were
created and they were aprointed permenently vide Ministry
of Defenced letter dated 5¢1.94. Therefore no bemefits
accured for the period prior to 05 January 1994 by the
Ministry of Defence with effect from 05 January 199

as these were temporary appointmen'l;sé

cmtdooo3/"
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The copies of appointment letter dated 18.12.85

and the letter dated 8.6+85 and 16.6.95 communi-

cating the Ministry letter dated 5.1.94 for
creation of post are annexed as Annexure = Ry,

Ros R3 respective}.

6. That with regard to the statements made in para
4(4i1), the respondents state that the applicants were
allowed to work or temporary basis as there were no Perma-
nent vacent poste Accordingly, as stated hereinabove,
3(three) posts were created and the applicants were
appointed on permanent basis/regularised wee.fe 5.1.94,
the orucial date on which the said posts were created
by the governmente. The réspondents also state that the
applicants were appointed/regularised on perﬁanent basis
bj creating post wee.fo« 5.1434. Moreover the judgement
as referred to passed by the Hon'ble Tribunal is silent

about its application with retrospective effect.

Te That with regard to the statements made in
para 4(IX) of the application, the respondents state
that as per government of India, Ministry of Defence
letter No. 5892/5D-7/22/C/D(CS-1) dated 05 Jammary 1994
(copies of Signals Records letter No. PEEEAF¥ 3681/1/
CA4/PE/EC/46 dated 16 Jun 1995 enclosed posts of Civilian
Switch Board Operators were created in the Peace Esta-
blishment of §tation Headquarters, Misamari with effect
from 05 January 1994 and hence appointment regularised

accordingly as ordered by Hon'ble CAT Guwahati.
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8. That with regard to the statements made in
para 4(V) and 4(VI), the respondents state that there

were no such similarly situated person who has beem

regularised as alleged. The case of one such ease is

explained hereunder s~

&

Sbri Chendrs Kanta Ray.

(1) From 01 September 1975 to 30 September
1980 appointed in the post sanctioned by Higher
Headquarters on six monthly basis in lieu of
Combatent ( on IAFD =-497).

(11) Prom 01 October 1980 to 31 March 1985 -
appointed as Civilian Clerk under Administration

of Non Cantonment Grant on temporary basise

(111) From 01 April 1985 to 31 March 1995 -
Appointed as Account Clerk in the post sanctioned

in the Conservancy Bstablishment by Higher

Headduarters on five yearly basis.

(iv) The service was regularised with effect
from 01 September 1995 through Court decision
vide Government of India, Ministry of Defence

letter No. B/60733/SD 6B/231/D61/D(GS-1) dated
03 April 1998 (~copy-encic openiiz=D)

Now it is clear that Shri Chandra Kanta Ray is
not 4 similarly situated with the applicants as he joined
mich earlier than them. Moreover the judgement referred

does not say anything to regularise the arplicant with
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retrospective effect or by creating super numerary post

from the initial appointment.

9. That with regard to the statements made in
para 4(VII) , 4(VIII) and 4(IX) of the application,
the answering reapon&ents state that the respondents
No+ 2 and 4 has no such records in their respective
office about the receipt of any such representations
from the applicants as alleged in the application
However, since Peace Bstablishment of Station Head~-
Quarters, Missamari has came into effect from 5.1.1994
vide Signals Records letter No. 3681/1/CA 6/PE/O1
dated 8.6.95 and 3691/1/Ch 6/PB/BC/A6 dated 1646 *95,
the Civilian Switch Board Operators were regularised
with effect from that date only.

10, That with regards to the grounds shown in
oera 5,1 ti 5.IX of the application, the answering
respondents state that there is no such ground as shown
that ¥ can sustain law. Hence the application is
liable to be diemissed. In this regard, the respondents
further submit that the law regarding regularisation

of services of temporary/adhoc employees has already

laid down by the Hon'ble Apex Court and hence the

applicant can not seek regularisation with retrospective

effect.

Contde.. 00006/’
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11. That the respondents have no comments regarding

the statements made in para 6 and 7 of the application.

12, That with regard to the prayer postion as in

para 8.1 to 8.1V, the respondents state that the applicants
are not entitled to any such relief as prayed for more so0,
where the applicant has failed to specifically state in

that para the exact dete and manner from which the relief

may be gvra.nted. Hence the application is liable to be
dismissed with coste.

13«  That the respondents crave the leave of this

Hon *ble Pribunal to allow them to file additional witkiénm

written statements if so redquired and to file records

dufin,g the course of hearing the case.

14. That in any view of the facts and eircumstances
of the case, the application has no merit and the same

is liable to be digmissed .

In the premises aforesaid, it is
therefore prayed that Your Iordships
would be graciously pleased to hear
the parties, peruse the records and
after hearing the parties and powsing
records, shall further be pleased to
dismigs the application with cost,
and or pess such other order that

Your Iordships may deem fit and proper.

Verificationeeo.7/=
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I, Shri D. § Teolia » Dresently

T as ' AW M’n’\ M
swrag e ol Gty e (b St

being competent and duly amthorised to sign this veri-
fication, do hereby solemly affirm and verify that the

statements made in para | to4 € 15 12 are
true to my knowledte and belief, those made in para

S being matter of records, are true
to my informations derived therefrom and the rest are
my humble submigsion before this Hon'ble Tribunal. I
also state that nothing has been suppressed in this

written statementse

- And I sign this verification on this [ th

day of Jdg, 2000 at Guwahati.
COI% '
c/@ Ader Cen-di (1

Staticn Q Mi
Assam-784506 a-darf

Deponent e



1. . Tho uadorsignod hereby offors shri/Mydd

f&-ﬂ@! Nirala = -
W post of Temporary Civilian Switch Board Opoiw o
Grado i

tary Telephoao Exchange under station Hoadgquar v s
- Misimari at tho scilo Rs 260-6-290~EB6 326 ~8~366~EB-R~300-.( -

200(400)s Tho appointoc will also bo ontd tled Yo draw deaus g
and“other 4llowsncgs at. thy rates admissiblo and subject to .
conditions laid down in rules d4ad orders govaring the grant -7 .

such allowanccs.

2. . The appdidtoé will bo on tmskpﬁorézfy‘ post for a period -
h

throo moaths from the date of hi
bo extended by the cuapctoat authori ty,

er appointmeat which moy

©o3, Othor conditions of servicc Vvill be governed by the
reclovint rulgs and orders in force time to tim o .

{l.' Tho appdintmcnt Will bo subject _to',the foll_ow:'mg -

- (@) Production of a mo.dical éortificato of .;.‘imes;: e

tho compotent medical authority,

.

LN

(b) No persoa, (i) who has aatered ia to or contrg- .
& marriage with a persoa haviag a Spouso living, or (i)
whom haviag a spousc liviag, has cntorecd iato op '

- contractod a marriago with aay person, shall be oligiaig
for appointmant to the post, provided that ko Contrai
Govornment may, 1f satisficd thut sich marriage is
pornissible under the personacl law applicable to such

porsan aad the other party to the marr ia

gc and that ii.re

4rg other grounds fdér so doing, oxampt m&x any person

from the operation of this rules,

- () Ifﬁ_lking of an oath of allcgidnce/fai
- coastittion of Iadiz (or making a solan
- that offect) in the prescribed forma -

thfulness to v.q
n affirmati.:;, o

- {d)  Productioa of the folbWL'ig‘ original cézftificatesw

- (1) Cortificate of caycition.

(11) Discharge certificate in the preseribed fom

the previous auploymeat, if any, -

v
-3

6

[z11) - Sehodulod Casta/Schoduled Tribe cortificato, -

if aay,

f?,éb]skc@&.é -
ymdt Cl-1 L
 adm Gemat 41 .
Statech HQ ‘Mlsa"mar i
Assam-784

©e ..2/“"
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be If any declaratioa given or information furai shod by the
candi datc proves to bo f8lseor if the candldate is found to
have wilfully _suppressod any matorial iaformation ho/sho.-will
bo liable to removal from scrvico and sich othar action as
Govoramegat may dodn R0COSSArye :

6.,  If shri/f¥es/_ Divak Nirala .. accopts tho offer

on tho above, torms, ho/Sho siould Teport for dity on §F pee ¢35
at 0730 hours'alongwith the modical certificate-aad otrer

documnats meaticacd i thy procoeding peragriphs,

400/53/EST | T
“station Hoadquarters " (G L Ohri}
M1 samari | - - Lt ol

Adn Cosdt
p >@‘?55‘ for sin Gdr
1? Dec

To

shri/Midy _Dipak Nirela _
BT ATy Vi

PO : (Panchmile
Dist{SOnitpur (Assan)

Co;%‘ 7

€3 Adm Comdt Cii ) S - |
Statéom HQ Misamat! o )
Assam-784506. P
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O/ o . Ssignal Abhilekh Karvalays
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, I . Post Bag No-s _ -
‘ , ' Jabalpyr- (MP) ~48200 1 ,
3581/1/Cas/pr/ 01 S/JunOS
o Station HEadqharférs : . |
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L Stariog Headquarters
“r'Panagar
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€ \ \) M
h (W, B)=713429 »
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D(GiwmT) dated 05 g
een Created in the

(a)
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308 Have
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St eachv te
- 03 e me e

- 8tn 4
2¢  The £81lovwing os
roster against the re
Services as
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the 14 it:S/Stn

~ 05
BOS have heep taken into the s Branch common
gular-Vacanéies after regul:rfsing their
Grade IT weg 05 Jan 94 4png accommodated/bosted te
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- e

ot
a0

Nﬁme of t

* . e mene
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T e e oW

flame Of Unit/Stn He
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(a)  sop: Ch:nd:a Stn
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(b) Alka Sharmah
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R mgebra)e ~we .,_._-_::__ @y ..;...._;.a.,_;.‘;..f- .zés..“ -..::
c) Shlfl Madhuéudan Naik Stn HQ Panagarh In.}Si_tu
d) ~ 8hri Bikas Dutta ~do- | In sity
e) 8hri §K Ghoshal ~do- In-Bitu
£) Shri AX Gangopadiyay ~do=- I situ

9) :8hri MK Srivastava . -do- | In Situ

h) "Shri Bisweshwar ‘Banik ‘,Stn HR, Binnaguri Im Sity \
j) shri NK Rudra 3O - In Sity 4:;
K) Shri aK Das ~d0- In Situ Mo+

1) Shri SN Choudhary ~dOm Indity . A,
) Shri SC Nandi ~do- Insten o SO Cordt I
1) Shri BC'Das. | ~de- In Situ Oﬁ;S{giéﬁﬂ HQ Misamar
:) Shri ACS%rkar ~da.- In Sity Assam-T54586

) Smt S Guha . ~de- In: Situ.

7) Shri.Biswajit Bhaduri  Stn Hp, Bengdubi Stn HY Binnaguri‘

) Shri BL Narayana Stn HQ, Gopalpur In Situ

) Shigl A Suryanarayana Rao - In Situ

)  Shrfi Sukanta Prusty « 0= I6-9itu

1) Shri EK Naik -do- Inssitu

;)ﬂ Kum & Laxmi Mohanty ~do- o InoBity

u)».Sm{ Farida Beguﬁ Stn HQ[ Migémari . In‘situ_

) | shri, Ma Rlazuddin Ahmed «do- - | 1n gitu

3 \@hri Dipak Nirala ~dow In Situ

-ir’e'of Shri Biswajit Bhaduri,
Ked as on public grounds and
sting Tules, ‘ .

regards, regulariSation*of'posts and reckonin

Egggﬁﬁris pointed out

. Their seniority to

'y with effect from the date of regular
(date of adoption of amended PEy, .

S

. Service rehdéred o
pular establishment

ation etc,

.h 2~ (ij

will

C5BO shown at para 2 (n) above will
he will be elegible for TA/DA as

agn
e

n casual basis prior to appointment in
not be countzd fer the purpose of pay

Ay H2 (SD-7) Note Yo 58932/5D.7 dated 24 Mar 95;

{14} Army HQ (Sigs 4(e) letter mo B/44524/5igs 4(c)‘dated

28 Mar 955 anq

#

YA
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(1ii) Army #Hg (Sigs 41{c)) letter No B/44572/3igs 4(c) dated
27 AT 95 - v ‘ :

A c)by(of Part II Order promulgating regularisation of posts,
10 them into the GS Branch Common roster and their adjustment/

ings etc may please be forwarded to this office quoting this

°I'_as reference for updating our records.” Service cards .
-2004) in their respects may also be forwarded duly completedqey’
1@ retention by this office, — : L ' ‘

Please acknowledgé receipt,

“ (P A Nair)
It 1 ,
Chief Record Officer
For OIC Records

en Of Signals, 8igs 4(c) - 1o Refer to Army Hn letter No
al 8taff Branch ' B/44624/Sigs 4(c) dated 28 Mar 95
Headquarters . and B/44572/3igs 4(c) dated

0 New Delhi-~-110011 27 Apr 95, - '

- 2, As intimated by HQ East comd
- : ' (sigs Br) vide their letter No.
140085/c3R0s/Sigs 4/46 dated
22 May 95, the name of 3 CSBOs
have not been included in the-
above erder due to the reasons
as shown against each 3. ‘

(a) shri akhil Chandra - Resigned
Dev . from
(8tn HY Binnaqguri) service .

(b) Shri CR Sarkar =Ao-
(Stn HR Binnaguri)

(¢} Amima Tigga - Servige
- _ (stn H~ Bengdubi) net yet
. regul ae
rised,
tarn Command (ips = 017 ufinh Wit rar”to their Hg -
fa- 21 ” letter No 140085/nspOs/sigs 4/46
-~ of 22 May 95. o

-2rn Command (G8/sp) - - '
a=21 Por info please.
‘ral Commond (9igs BrYy
1 (UP)

Tl S e >,

Col %’ .

% Adn? Comdt 1.y .
Statéicm ﬂQi‘M:isami:f f
k A‘sls‘a a‘l.‘ P w ; “
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